IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BHNC
AT HYDERABAD

ORIGINAL APPLICATION NO.513/96 dt. 24-~4-96

Between

Capt."K.L. Reddy : Applicant

and

1. Union of India rep. by its

Secretary

Min, of Home Affairs

North Block

New Delhi

2. Union Public Service Commission

rep. by its Secretary

Dholpur House

New Delhi

#. State Govt. of Andhra Pradesh

rep.by its Chief Secretary

Secretariat

Hyderabad : Respondents

Counsel fo# the applicant : K. Prabhakar R&ddy

Advocate

counsal for the respondents

*”»

Addl. CGSC

CORAM
HON. MR, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON., MR. ‘. RAJENDRA PRASAD, MEMBER (ADMN.)

Judgement
Oral Order

( per Hon. Mr. Justice M.G, Chaudhari, V.C, )

N.V. Raghava Reddy

Heard Sri K. Prabhakar Reddy for the appligant and

Sri N.V. Raghava Reddy for the respondents, 2 & 3.

2. The OB can be disposed of finally at the admission

stage itself,
3. By order dated 24-4-1995 in 0A.1382/94 this

directed that the applicant should be assigned th

ot

'.2

Tribunal

e year of




NS

allotment as 1978 by order issued on 6-2-1996. Gove

TN=-

ment of India had implemented that order. The oi@%?&pf the

Pribunal also gave ante dated promotion to the appli¢ant from

the daﬁe of promotion of Sri G. Ramachandra Reddy, t
selection grade. It was also directed that tﬁe noti
of the applicant on the date of promotion to the sel
grade has to be fixed and the monetary benefit has t
given from 1-11-1993, The order of the Tribunal was
in SLPto the Hon., Supreme Court and by order dated 1
£or giving certain directions aad the order of this
was confirmed on the same lines as indicated in the
of the Supreme court in the case of MV Krishna'Rao
vs. Union of Tndia (1994 Supplementary {(3) 553). It
that since the matter was pending in the Supreme Coy
the aforesaid order was passed, the Governmént of Ir
not refixed the interse seniority of the officers wi
been assigned the year 1978 as the year of Allotment
grievance of theﬁggplicant now is that since the int

seniority of 1978 Batch has not been fixed he may be
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to be treated as junior to other officers of 1978 B#tch

although he is senior to them and that will result 1

n he not

being considered for the promotion to the post of Inspector

General of police, which according to the applicant

to be filled up by the State Government shortly. Re

is lixely

lying upon

the narration of facts contained in the para 5 cf-prewis. Of

the order dated 24-4-1995 wherein it was noted as fipllows

"when the names of these two applicants were
included at S1.No.6.A andCé B in the Select
/as list for 1983 and/Sri P.V. ¥. satyanarayanalat
8yNo.7 was appointed to IpS on 17- .10-1984, “the ¢

dates of promotion of thése two applicants were

a]so&éhte dated to 17-10-1984%
) hak A Ted
That the applicant who was one of the two applicants
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to be assigned seniority above P.V.V.S@ﬁyanarayana‘¢‘l'
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4, Now since no decision has bheen communicated by

the

BN Tr

Central Governmnt to the applicant contrary tothe pgosition

of his seniority - as would arise in view of the ofjserva-

tion of the Tribunal in the earlier decision, w8 d9

think that there is any occasion for any grievance

not

to be made %y

by the applicant at this stage in this respect., Ifdeed,

the applicant had already filed a representation tg

the

Governme nt of India, Ministry of Home Affairs, on 27-2-1996

followed by another representation dated 26-3-1996}

We

assume that a decision will #e appropriately be taken on

these representations by the Central Government and

it

cannot be stated that by this time there has occurred undue

delay in taking the decision, Moreover, it is alsp
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remembered that the matter has been finally decidef
Supre;ne.CO—ur‘tA Ue are therefore inclined to direcf
Government of India to dispose of the representatip
applicant mentioned above expeditiously,
5. Once a decision on the representationsis taken
Wwill have its own consequences and the question of]
applicant being considered for promotion to the pgs
Inspector Generai of Police will automatically be |g

by that decision. The apprehension of the applicdn

bo be@iﬁﬁ%

by the
the

mof the

y it
the
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t that

without considering his correct seniority by reasgn of

non-fixation of the same so far he is not likely to
considered for promotion to the post of Inspector |G
of Policewhich is based on his assumption that the
to be Pilled up scon and therefore such appointment
be stayed is so to say in the least is unfounded gt

stage, Indeed, there is no averment to that effegt
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$n the application and the bald statement made dﬁzgg
mentioning the Subject in brief' reading as (the fir
respondent) did not decide the interse seniority by
he ié.going to deprive of his next promotion in the
of IGP, which is going to be given to a junior', is
part of the pleading and ue do not think that after
direction to the central Government to take a decisi
the quEStlDﬁ of interse seniority is belgakthere Wo

any room for the applicant to carry such apprehensip

applicant seems to have rushed to file the DA cut of

5 €
Which
post
not a
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ofh on
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his

Sveranxiety that he may nol earn pgromotion to the ppst of

IGP before he is due for retirement on superannuatipn on

31-12-1986.

6,  In the light of foregoing discussion, the follpwing

order is mssed :

The respondent No.1 is directed to dispose of [the

representations of. the applicant dated 27-2-1996 and

26-3-1096 on merits and convey the décision on the jguestion

of of interse seniority of the applicent among the 1
batch officers promoted to the Selection Grade to th
applicant, within a period of two months from the da
receipt of copy of this order. Further consequenteds

abide the said decision.

7 The OA is partly allowed in terms of the abovg

M/M

(11, G- Chaudharl
Vice Chairman

directions and i disposed of.

- H.. Raje Prasad)

Member (ﬁdmn )

pated ; April 24, 96
Dictated in the {Open Court
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D.A .ND.513/96

Cepy te:

135

Tha Secratary, Ministry of Hems Affairs,
Nerth Bleck, New Delhi

& The Secretary,

Union Public Service Commission,
Bijelpur House,

New Bﬂlhin

3% The Chief Secretaryy
Govts of AP, Secretariat,
Hyderabady :

4. One cepy to Mr.K.Prabhakara Reddy, Advecate,
CAT,Hyderabad. .

5. One cepy to Mr.N.ys Raghava Reddy, Addl.CG3C,
CAT,Hyderabad,

T¢
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One cepy te Libragy,CAT,Hydsrabady

One duplicats Capyd
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDBRABAD

‘THE HON!'BLE MR.JUSTICE.M.G .CHAUDHART

VICE=CHATRMAN
AND
THE HON'BLE MR.H,RAJENDRA PRASAD :M(A)

Dated: e Y ~199¢

ORDER/JULGMENT'

M.A/R,A./C.A.No.

. in
0.A.No, 513 /ié

T.A.No, | (w.p. )

Admitted ang Interim Directimns
issue :
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¥ smafe afrer

Centrat Administrative Tribunal
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HYDERABAD BENCH






